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central administrative tribunal, jabalpur bench, jabalpur

O.A. NO. 37 3/2002

Tara Singh Chouhan,
s/o. Dadan Singh, Aged
about 29 years, r/o.
Vi11age-Pathar oudaka1a,
P.O. Nayeegadi, District-
Rewa (M.P.). Applicant

Versus

1. superintendent of Post Office,
Rewa Division, Rewa (M.P.).

2. Inspector of post Offices,
Sub-Division Mauganj,
District - Rewa (M.P. ).

3. Shivlal, s/o. Ramdhari
Harijan (Chamar), r/o.
Sumendakala, P.O. & Block
Nayeegadi, District-Rewa (M.P.).

4. union of India, through
Secretary, The Department of
post. New Delhi. .

Counsel ;

Shri M.K. sulakhe for the applicant.

Coram ;

Hon'ble Shri justice N.N. Singh
Hon'ble Shri R.K. Upadhyaya

Respondents

Vice Chairman.

Member (Admnv.)

O R D E R (Oral)
(Passed on this the 7th day of January 2003)

The grievance of the applicant Tara Singh

Chouhan, s/o. Dadan Singh, Resident of Village-Pathraudakala

is that he was recommended for being appointed as incharge

of Panchayat Sanchar Sewa Kendra. However one Shri shivlal

Harijan has been approved by Superintendent of Post Offices,

Rewa as per his letter dated 27/03/2002 (Annexure a/9) even

though this name was not recommended by the Panchayat. The

learned counsel for tt^ applicant invited attention to Para

2 of the letter dated 27/03/2002 (Annexure a/9), udiere it
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has been stated that the Incharge of Panchayat Sanchar

Sewa Kendra will be appointed by Panchayat with the

approval of Superintendent of Post Offices, Rewa. According
to the learned counsel^the Panchayat has not recommended

the name of the respondent No. 3 Shivlal Harijan. Therefore

it is claimed that this Tribunal should quash the order

of respondent No. 1 dated 27/03/2002 (Annexure a/95 and

direct respondent No, 1 Superintendent of post Offices,

Rewa to consider the name of the applicant for the said

post of Incharge of Panchayat Sanchar Sewa Kendra.

Af-ter hearing the learned counsel of the

applicant and after perusal of the material made available

on record and without expressing any opinion on the merits

of the case, it appears that the applicant has not placed

all the relevant rules before this Tribunal for our consi

deration at this stage. Therefore it will be desireable to

make a representation to higher authorities to look into the

matter. The applicant may file a representation to Chief

Post Master General, Chhattisgarh, Region-Raipur within a

month from today. In case such a representation is made the

Chief Post Master General, Chhattisgarh, Region-Raipur is

directed to dispose of the said representation within 2

months from the date of receipt of such a representation

alongwith a copy of this order by a speaking order. The

applicant may be informed about the decision taken by the

Chief post Master General promptly.

of our direction in the preceding para

graph this C5riginal Application is disposed of at the

admission stage itself.

(R.K. UPADHYAYA5 (N.n.
MEMBER (a5 vice CHAIRMAN
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